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 ‘Clamse  2  was  added  to  the  Bill...
 Olaase  =  (Transitional  provisions).
 ‘Myr.  Deputy-Bpeaker:  There

 some  amendments  to  clause  s
 Shri  a,  Muthuma  (Karur):  Sir,  I

 beg  to  move:

 fi)  Page  2,  lines  4  and  5,—
 for  “Central  Government  and

 that  Government”.
 substitute  “High  Court  having

 jurisdiction  in  the  State  of  court
 of  action  and  that  High  Court”
 qd).
 (ii)  Page  2,  line  8,—

 for  “Government”  substitute—

 “High  Court”.  (2).

 til)  Page  2,  line  12
 jor  “Magistrate  of  the  First

 Class”

 Placa
 “District  Judge.”

 (3).

 (iv)  Page  2,  line  3,—
 for  “Presidency  Magistrate"

 substitute—
 “District  Judge”.  (4).

 {v)  Page  a  line  20,

 for  “Magistrate  of  the  First
 Class"

 substitute  “District  Judge”.
 <5).

 Xvi)  Page  2,  lines  20  and  2!,—

 Amendments  Nos.  ]  to  6  were  put  and
 negatived.

 Tribunal  ABADHA  8,  ॥॥0॥  (SAKA)
 DG.  (Min.  of  Defence)  7396

 Iafe.  Deputy-Spesker:  The  question

 “That  clause  3  stand  part  of  the
 ore  Bil.”

 The  motion  was  adopted.
 Clause  3  was  added  to  the  Biil.

 Clause  4  wag  added  to  the  Bill,
 The  Schedule  wes  added  to  the  Bill

 Clause  ,  the  Enacting  Formula  and
 the  Title  were  added  to  the  Bill.

 Shei  है,  A.  Abmed:  Sir,  I  move:
 “That  the  Bill  be  pamed.”

 Pee
 Depaty-Speaker:  The  question

 “That  the  Bill  be  passed.”

 The  motion  was  adopted.

 will  now  take  up  discussion  and  vot-
 ing  on  Demand  Nos.  4  to  8  and  a1
 relating  to  the  Ministry  of  Defence  fer
 which  7  hours  have  been  allotted.

 they  would  like  to  move.

 -““ऋतु जे  के  pecommendation  of  the
 President


